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The Goa public Health (Fourth 
Amendment) Bill, 1996 

(Bill No:' 12 - of 1996) 

A 
- 

BILL 3 

further to mend the Goa, Daman and Diu PabZic 
. Health Act, 1985. . . 

Be it &acted by the hgislati<e Assembly of Goa ' 

in the Forty-seventh Year of the Republic of India . 
as follows:- - 

1. ~ h &  title and commencement.- (1) This Act . 
may be called the Goa Public Health (Fourth Amend- 
ment) Act, 1996.. 

j2) It shall come into force a t  once. 

2. Amendment of section 2.- In section 2 of the 
, Goa, Daman and Diu Public Health Act, 1985 (A& 

25 of 1985) ' (hereinafter called the 'principal Act'), 
after cla5e (3), the ' following clause shall be 
inserted, namely :- 

" (3A) '4~ompetent authority" includes,- 
(a) the Chief Medical Officer (National Malaria 

Eradication "Programme) ; 

(b) Health Officer I/c an& ~Zdical  Offier I/c 
- of Community Health Centre/Upgraded primary 
' Health Centre / Mmary Health Centre / Urban 
Health Centres of the concerned jurisdiction, 

. under supemision d Chief Medical X3fficer; (Na- 
tional Malaria Ez'adimtion Programme) .". 
3: Insert4.m of' rtew sections.- Mtm section 75 of 

the principal Act, the following sections shalt be 
'inserted, -ely :- 

"75A. Scree~ing of migrant 2abmrers .at cm- , 

sfmdicg sites.- All migrant- labourers who;are, 
brought. from. other States- shall be weened for . . 
Midaria at' the nearest Health Centre or mobile 

.squads of--National Malaria- ~radieation Program- 
me. - The- Health Officer/Mcdical Officer I/c of 
the Directorate- of H'ealth Sepices shall -then issue 
a health card with photogzaph. oer&ifyhg--bWpre- 

\ 



seat status of Malarja. No labourer shall be en- 
. gaged' by the contractor at' the con&ruction sites 

unless he has a health card. Similar screenings 
for Malaria shall be done once in every 3 months. 
The responsibility of obtaining the health car& 
shall rest entirely on the labourer. 

75A.A. Penalty for orfence zcnder sectiplz 75A.- 
Whoever contravenes the provisions of section 
75A of the Act, shall be punishable with fine of 
Rs. IOOO/- per pe rsp  each time and when the of- 
fence is a continuing one, with a .daily .firie not 
exceeding Rs. 50/- during the periold of the con- 
tinuance of the. offence.". 

4. Amendment of section 76B.- In section 76B of 
the principal Act, for the words "cupees one hun- 
dr+", the words "1~1pees five t!!ousand each time" 
shall be mbstituted. 

5. Insertion of new sect im.-  After section 76B of 
the principal Act, the following seations shall be 

, inserted, namely:- 

"76C. Nzlhce . -  (1; The competent authority - 
may, by notice in writing, require the person by 
whose act, default or sufferance, a nuisance arises, 
exists or continues or is likely to arise; or the 
owner, lessee and occupief of the land, building 
or premises on which the nuisance arises, exists 
or continues or is likely to arise; or any one or 
more of such persons, >owner, lessee and occupier; 
to remove, discontinue or abate the nuisance by - 

taking such measures and by executing such work 
in such manner &d within such period of time as 
the competent. authority mayspecifv in such notice. 

(2) competent authority may aLso by any 
notice under sub-secition (1) or by another notice, 

- served on such person, owner, lessee and occupier, 
or any one or more of them, require them, 'to take 
d l  steps requisite or necessary to prevent a recur- 

. rence of the nuisance and may, if he thinks fit 
and desirable, specify any work to be executed or 
measures to be cGried out for that purpose. If, at 
any tfme within'two months from the date of 
service of anv such notice, the nuisance recurs 
through the failure of the person or persok upon 
whom such notice hasbeen served to wmply with 

. the requirements contained in such notice, such 
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. ;parson or persons shall be liable without any . 
further notice to the penalties provided in this 
Act for offences under this section. 

(3) Where the nuisance arises or exists or is 
likely to arise or reckr in connection with the 
construction, reconstructio~x or demolition of any 
premises or any part thereof, the competenf auth* 

. rity may, in addition to saving any notice on-any 
one or more of -the persons ifientioned in sub-sec- 
tion (I), serve any such notice on the architect, / 

contractor 'or other person employed to carry out 
such work of construction, reconstruction or 
demolition, as the case may be, and also on any - 
sub-contractor employed bv such contractor or 
other person or any one or more of such contractor, 

- person and sub-contractor. 

Explanat-h.- For the purpose of this section, 
'a nuisance shall include.- (a) any pool, ditch 
tank, well, pond, quarry hole, drain water - course 
or any collection of water or (b) any cistern or 
other receptacle -for water or m y  article or thing 

. apable of collecting rain water during the mon- 
soon-season whether within or outside a building 
or (e) any land on which water .accuinulatm or 

- @ likely to, accumulate or' (d)- any preIhises or 
p%rt of any premises occupied, or unoccupied or 
under construction, reconstruction or demolition 
whtich, ,in thq opiqicm of the competent authority, 
is OP is likely to become a br&ding place of 
mosquitoes. 

76D. Refilatima of m: work.- (1) Mo-new 
well, tank,, pond, cistein or water fountain, swi- 

. rfiming pool, etc. shall be dug or constructed 
without the prior permission in writing of the 
competent authority. 

(2) If any such work is begun oq completed 
without such prior permission, the competent 
authority may either,- 

(a) by written notice, require the owner or 
other person who has done such wbrk to fill up 
or demolish such work in such .mama- a s  the 
competent authority may specify; or 

(b) grant written permission to retain such 
. . work, but such .permission . . shall not exempt . 



such owpir f<?m pr&c<6did& - for c6nt~i%&ing 
h e  - provr&ons -of sub-Sction . (1). " 

' 76E- Probability for certaia acts Rkely ' t o  
&re@ mos@ifoes.- TI) The ovidet OF okcupier 
ofL&iiy hbus6Ji?,buildi:ng o r  bEdd -ok land shall not 
keep therein -an2 bottle, vesSe1, can or ahy "tither, 
ei,ntiiqek, bi-oken . of ̂  uribrok'6n; in su!h niitEfiner 
that it i s  liKeTy to-c6lTee€ and retaiii water whicli 
may breed mosqurtoes.' 

dz2) All bu'rrbw pits requireii to be  dug7in t K c  
cau~se of constructC6n ahd re@.ir of ma&, rail- 
ways, emhmkmentEc, etc., shall be so cut as to 
ensure that water ddes not remain stagnant in 
them and bu+w pits shall be so @adq and pro- 
filed that water will drain off by &amage .cW- 
neLs/connections from one pit to the other ,till the 

.1) nearest ri$ttlml drainag&/nullah is m&- kith. No 
- p'erhn .shall cha ta  any iSolateti burrow pit-which. 
L likely to  mu& aimhulation of watk that may 
bred" mosquibes. 

3 - 
7:6~. Pen$ti@.- .Whoever, knowingly eontrave- 

ne+anybp~visions under sections 76C; 76D or 76E 
and- disobeys any ~ r d e r  br requisitions4 made under 
any of the aforesaid seotioqs ,ur obstruc9 ._any 
6fficid.of the Health Services, shall on convic?;ion, 
be- puhished with fine which may exJend to 
Rs, lOOO/-, and in saw ,of. conticuing- ogenee with 
fur$her fijip: .which may- extend ,ta rupees . $wo - 

8 
hundred for every day after the first co@e&ia 

< during which such contraventinn cohtinues.". 
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